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(b) and (o) : No communication recom-

mending declaration of Ladakhis as Schedu-

1 ed Tribes bas been received from the State 
Government. However, a number of depu-
tations met the Prime Minister during her 
visit' to' Ladakh and Memoranda have been 

rCceived by the Prime Minister and the then 
Home Minister from Members of the 

Ladakhi Action Committee, Leh and a 
Member of Parliament requesting, inter alia, 

for declaration of La@kbis as Scheduled 
ri~  The comments of the State Govern-

ment have been invited in the matter. 

SHRI P. NAMGY AL : Sir, Ladakh is 
one of the most sensitive districts in the 
country. The entire people of Ladakh have 
been agitating-whether they are in Kargil 
or in Lad.akh-for declaring Ladakhis as 
Scheduled Tribes. Perhaps the State Go-

vernment is standing on a prestige issue, 
although there is no question of prestige 

involved in it. The people sJmply want 
that the a surance given by the high-powered 
Cabinet sub-Committee, which visited 
Ladakh in January, 1981, should be imple-
mented. In the light of this, I would like 

WRITI'EN ANSWERS TO Q ~ S 

Scarclty or lndJgenoasly Produced lie9'1 ' 
Water io the Country : 

•452. SHRI S.M. KRISHNA: .Will the 
PRIME MINISTER be pleased to state : 

(a) whether it is a fact that there ~o 
apprehensions about continued scarcity or 
heavy water indigenously produced in tho 
country, putting constraints on se re ia~e · 

in nuclear power production; · 

(b) if so, the nature of measures being 
taken to overcome this si.tuation; and 

(c) what are the requirements of heavy 
water for various projects and the availabi-

lity there of ? 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHO : (a) and (b) In the 
long run, the shortage of heavy water will 
not be a constraint for the nuclear power 

programme, ·because Government propose5 
to increase pr duction capacity within the 

country and achieve complete s~ su i ien y 

by the end of the current decade. Mean-
while, action has been initiated to op ti misc 
production from existing plants and also 
to set up two additivnal Heavy Water 

Plante;. 

to know fr ·m the Hon. Minister, if the State 
Governrr.ent is not replying to the queries 
rr'{ t ~  tre cntral Government, what 
steps will the Go ernment of India take 
to re olve the cri is ? (c) Tho requirement of he:ivy at~r for 

the initial c'1arge of n nuclear power station 
1fI ~ 1 1 1 ~1  C DfF NC AND of 220 MW imtallod capacity is of the 
J < ~ l J l IP F S ~ Rl R. \if 1' KATA- order of about 250 t rm~  fdl :voo by make 
F / 1' 1 l ~ j • 11 C < < 11 n < 1 t cl h <'.'a i~ up requirement fa ut 15 onn > P r year. 
fully alive to the deep-scat d dem:mds of the Th inliti I requirement of Th.!rm1l R· ... )e rch 
Lu Id 1 J'.( rulatil,D that they shoul l be React r (R-5 Plan) will be 9u unncs. with 
dared as Schec.ul a Tribes, but there a.re further mak up requirement of nb ul 5 

s me Constituti nal requirements. We ronnes p r. year. 
have to ~et the as ent of the State Govern-
ment before we can take action in this DelJy In payment of _bolarghip'i to SC/ 

'behalf, particularly as the: Hon. Me'llbcr Stu en~ in Delhi 

knows, Article 342 of the Constitution docs •455. SHRI HIRALAL R. PARM 

not apply to Ja.mrnu and Ka hrnir., There- Will the Mini ter of HOME AFFAIRS 
fore, the Government of India ba.ve taken 
.certain step3 in this direction viz. they h:ivc 

. ritten to the Jammu and ashmir G vern-
ment and t r,ey are taking tt'ri matter at a 
pcnonal levcl also. We h pe somc's lution 
'Will be ~  und 'to solve this problem. 

pleased to state : 

(a) whet er G vernmeat :ire awa e of th 
diffi t.:.!t'es being fJced by the Schedul d 
Caste/Tribe stude:us in Delhi due to belated 
-J·yments of Post-ma tric. chvla r, hip ranging , 
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Ii 
and 

three onfhs to twel e months·. 

(b) if so, the ps. taken or proposed to 
be taken to minimise the delay and 'o ensure 
rhat delay is not caused on any flimsy 
grouodc; ? 

TIIE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRl 
NillAR RANJAN LAS.KAR) : (a) and (b) : 
A statement is laid on the Table of the 
House. 

(a) and (b) : Government is aware of etc 
difficulties being faced by the Scheduled 
Castes and Scheduled Tribes students in 
Delhi due to delayed payments of Post 
Mattie Scholarships. Delhi · Administra· 
tioo have reported that delay in payments of 
Post Mattie Scholarships occurs owing to 
late submission of claims by the individuals 
and institutions. On their part, Delhi 
Administration b ave been accepting appli-
cations even after the last date for receipt 
of the same is over. aaims are sometimes 
received from individuals/institutions after 
the close of the year. Del;ty is al o some· 
times cau ed. due to incomplete inf orm.ation 
furnished by the students or for want of 
clarifications/requisite documents from 
the students. Delhi Administration have 
given due publicity, well ahead of time and 
this is also followed by circulars to the 
Heads of the Institutions, stressing the impor-

tance of timely submission of applications. 

The Government of India, conscious of 
delays which have been reported and noticed, 
have been constantly laying great stress on 
the need for timely disbursement of Post 
Matric Scbolar.;hips to SC/ST students. 
The State Government{Union Territory 

Administrations have been addressed in the 
matter from time to time requesting them to 
take necessary elTective steps for removal of 
the bottlenecks and meamline the working 
of the scheme. Steps like decentralisation 
at district levol and making payment through 
Nationalised Banks and computerisation 
of the ro es~  as done by the_ K.arnataka 
Government, have been commended to all 
concerned. 

On receipt of complaints fro.m in~i i ua  

students too the matter is taken up with 
the conoerned State Go'lernment/Union 
Territory Administration and' af o the 
institution conaerned. The Government of 
India is. constantly in touch with the State 

Governments/iQstitutions and str in~ the 
need for further improvement in the f unc-
tioning of the scheme. 

Government of India have a1so d ided 
to make advance releases of Central A · 

tance, equivalent to 50% of the prcvioll! 
years' requirement, to all these State Go-
vemments{Union Territory Administrations 
who do not have substantivo unspent balance 

of central istance with them. Th" is 
being done t ensure availability of adequate 
funds with the State G vernm nt /Union 
Territory Administrations, beside · the . wn 
equivalent to their committed hare availa-
ble with them, so that tbere may be o 
hardship on account of non-availability of 
fun&. 

Leakage of Confidential lnformatiOft by 

Government Servants to Private Houses 

•457, SHRI B. V. DESAI : 
SHRI KAMAL NATH : 

Will th Minister of HOMB AFfArR.S 

be pleased to ta tc : 

(a) whether CeatraJ Government have 

alerted their intelligence or a nisatio~ and 
departmental heads including Secretaries of 
the Economic Ministries to eep a watch 
on officials suspected of leaking out Govern-
ment information to private house and 
even to multinationals through their liai on 

officers; 

(b) whether during the last one year 
Government have been seriously concerned 
about the. lealikage of confidential and sen-

sitive information by Government ervant 
to various business houses; 

(c) if so, what were the total number of 
officials battled up for such leakage and what 
action has been taken by Government agaimt 
them; and 




